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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 248 OF 2026

MANOJ KUMAR PRAJAPATI
.....APPLICANT.
Versus

MOoEF&CC& Ors.
.....RESPONDENT(S)

AFFIDAVIT ON BEHALF OF DISTRICT MAGISTRATE — BANDA IN
COMPLIANCE OF THE ORDER DATED 22.04.2026 PASSED BY THIS
HON’BLE TRIBUNAL

The Respondent No. 7 herein states as under: -

MOST RESPECTFULLY SHOWETH: -

I, Amit Aasery, aged about 38 years, presently posted as District Magistrate —

Banda, do hereby solemnly affirm and state on oath as under :-

I. That I am the above-mentioned answering Respondent No. 7 and is duly
competent to file the present affidavit. That the Deponent is well conversant
with the facts and the circumstance of the instant case and is competent to

swear this affidavit.

2. That the Deponent has read and understood the contents of the present
affidavit. The averments made in the Original Application, which are not

specifically admitted hereunder, must be considered to have been denied by

the Deponent.

3. That the contents of the present affidavit have been drafted by my counsel

on my instructions and the contents of the same are true to my knowledge

d nothing material has been concealed there from.

Jt this Hon’ble Tribunal, vide its order dated 22.04.2026, was pleased to

v
sue the following directions: -

o .
= “3. It has been submitted by learned counsel for the applicant that acting
contrary to the statement made before the Tribunal, the District
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Magistrate, Banda has executed the lease deed dated 11.02.2026 in favour
of the Respondent No. 9 on the basis of the advertisement which was
issued on 17.05.2023 and 11.09.2023 after the expiry of the earlier DSR
and before framing the new DSR for Banda.

4. The OA raises substantial issue relating to compliance of environmental
norms.

5. Issue notice to the respondents.

6. Ms. Priyanka Swami, learned counsel accepts notice on behalf of
Respondent No. 2, 4 and 5.

7. Mr. Ankit Verma, learned counsel accepts notice on behalf of
Respondent No. 3, 6, 7 and 8.

8. The applicant is directed to supply a copy along with all the enclosures

in the IA to counsel for the respondents who have accepted notice today
within three days.

9. Learned counsel for respondent seek two weeks’ time to file the reply.

10. Applicant is also directed to serve the remaining respondents and file
affidavit of service.

11. Till the next date of hearing, the mining in pursuance to the lease deed
dated 11.02.2026 shall remain stayed.

12. List on 21.05.2026.”

5. That the present affidavit is being filed in compliance with the directions
issued by this Hon’ble Tribunal vide order dated 22.04.2026, the factual

report of which is being submitted as follows: -

m

d granted strictly in accordance with the provisions and regulatory
ork contemplated under the Sustainable Sand Mining Management

JGmelmes 2016 (SSMG-2016) and the Enforcement & Monitoring
'Gmdelmes for Sand Mining, 2020 (EMGSM- -2020). The same were

\‘"r

sanctioned only after preparation of the District Survey Report (DSR), its

due appraisal and approval by the State Environment Impact Assessment
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Authority (SEIAA), followed by publication/notification of the concerned
areas and completion of all requisite statutory formalities prescribed under

law.

7. That the Replenishment Study in 2022 pertaining to District Banda was duly
conducted by CMPDI, and the corresponding report was submitted on
30.12.2022.

8. That the District Survey Report (DSR) for banda District had been updated
periodically and the DSR prepared for banda district was last updated by the
Directorate on dated 15.02.2023. A copy of the Letter dated 15.02.2023 is

being annexed as Annexure No. RA 1 to this affidavit.

9. That it is further submitted that the said DSR was prepared in accordance
with Appendix-10 of the EIA Notification dated 15.01.2016 and thereafter
duly scrutinized and approved by the State Expert Appraisal Committee
(SEAC) and the State Environment Impact Assessment Authority (SEIAA),
subsequent to formation of a Sub Divisional Committee. A copy of the
Letter dated 29.02.2024 is being annexed as Annexure No. RA 2 to this
affidavit.

10. That two additional mining areas were incorporated in the District Survey
Report for District Banda on 15.02.2023, which itself demonstrates that the
DSR has been continuously and periodically updated in accordance with

aw. It is further submitted that subsequent to the approval of the DSR by

SEIAA vide order dated 07.08.2024, and upon issuance of the
ronmental Clearance Certificate in favour of Agastya Agro Limited,
g its address at SY No. 47, Main Road, Muraharipally, Medchal-
Ikajgiri, Telangana, through its Director, Mallampati Muraly, S/o Late
N~~~ Mallampati Rangaiah, R/o Plot No. 40, Green Park Avenue, Beside Chennai

Shopping Mall, Suchitra Jeedimetla, Medchal-Malkajgiri, Telangana,
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(Respondent No. 9) in respect of the mining area situated at Village Marouli
Khadar (Block No. 04), the mining lease deed was lawfully executed in its
favour after due compliance of all statutory requirements. A copy of the

order dated 07.08.2024 is being annexed as Annexure No. RA 3 to this
affidavit.

I'l. That it is incumbent to mention at this juncture that the mining lease deed in
favour of Agastya Agro Limited (Respondent No. 9) was executed only
after the District Survey Report had been duly approved by the SEIAA on
07.08.2024 and the Environmental Clearance Certificate had thereafter been
issued on 08.10.2024, thus establishing complete adherence to the statutory

procedure and environmental regulatory framework.

12. That it is also noteworthy to mention that it is manifestly evident that the
Replenishment Study Report had already been submitted by CMPDI on 30"
December 2022 prior to issuance of the notifications/advertisement dated
17.05.2023 and 11.09.2023, and the said notifications/ advertisement were
issued only upon due consideration of the aforesaid report and in

accordance with the governing statutory framework.

13. That it is pertinent to mention that this Hon’ble Tribunal in Original

Application No. 140/2021 and Original Application No. 141/2021, vide its

,.j-. ‘ ler dated 02.07.2021, had directed compliance measures in relation to the

enishment study of the rivers in question situated within District Banda.

BTN ¥ i ;éd by the Director, Directorate of Geology and Mining, Uttar Pradesh,
X 'x “‘.».:” "" t\,uc'know, necessary action was required to be undertaken for conducting a
" Replenishment Study through CMPDI, a Government of India undertaking,
Consequently, vide office letter bearing No. 2063/Khaneej-30 Banda dated

11.10.2021, directions were issued to CMPDI for conducting the said

Replenishment Study. In compliance thereof, CMPDI duly conducted the



14.

15.

299

study and submitted its report, which was thereafter also placed before this
Hon’ble Tribunal, for its consideration. A copy of the communication dated
12.08.2021 along with the Office Letter dated 11.10.2021 is collectively

being annexed as Annexure No. RA 4 to this affidavit.

That it was subsequent to the directions issued vide office letter bearing No.
2063/Khaneej-30 Banda dated 11.10.2021, that a Replenishment Study was
duly conductedby CMPDI strictly in accordance with the provisions and
parameters prescribed under the Enforcement & Monitoring Guidelines for
Sand Mining, 2020 (EMGSM-2020). The report arising therefrom was
subsequently placed before this Hon’ble Tribunal in Original Application
No. 410 of 2022, titled Avinash Kumar Rai vs. Ministry of Environment,
Forest and Climate Change & Others, pursuant to the order dated
17.11.2022 passed therein, through Office Letter No. 368/Khaneej-30
Banda dated 11.01.2023.A copy of the Letter dated 11.01.2023 along with
the order dated 17.11.2022 are collectively being annexed as Annexure No.
RA 5 to this affidavit.

That, it is also pertinent to mention that the then District Magistrate- Banda,
vide communication dated 27.04.2024, apprised this Hon’ble Tribunal, inter
alia, that in compliance of the order dated 02.01.2024 passed by the Hon’ble

Tribunal in the aforesaid proceedings, a report had already been submitted

Ay ~through Office Letter No. 532/Khaneej-30 Banda dated 20.02.2024,

'\"“wherein it was specifically stated as under:-
P ‘:u -

54@1%—125 faie 15012016 @ uRRMe—10 @ afw w7 W
- SfeeiRaa & 5 — “Riel wdeor Roé wafari sFmafa Ruet @
TR B3 R IRATRN & e @ U g &1 R
Bl | RoE & ud® uig a9 ¥ s fdar s |

16. That it was further informed that, in terms of Government Order No.

1659/8-2023 dated 17.05.2023, read conjointly with the Sustainable Sand
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Mining Management Guidelines, 2016 and the Enforcement & Monitoring
Guidelines for Sand Mining, 2020, a process was initiated for DSR
Updation/Modification and Replenishment Study in respect of
sand/morrum/bajri/boulder bearing areas situated in the riverbeds of District
Banda. Consequently, an advertisement was issued vide Office Letter No.
1027/Khaneej-30 Banda dated 29.11.2023 for preparation of updated DSR
and related reports concerning 135 sand/morrum mining areas admeasuring
2206.643 hectares. Upon completion of all prescribed formalities, the work
was duly awarded in favour of ENV Developmental Assistance Systems
(India) Pvt. Ltd. through Office Order No. 142/Khaneej-30 Banda dated
16.01.2024. It was further intimated that the said agency had submitted a
draft report dated 15.04.2024 for DSR Updation/Modification and that

further proceedings thereupon were under active consideration in

accordance with law.

17. That in compliance with the order dated 09.05.2024 passed by this Hon’ble
Tribunal, no notification, tender process, or execution of mining lease deed
was undertaken until approval of the District Survey Report prepared for
District Banda by the State Environment Impact Assessment Authority
(SEIAA) on 07.08.2024. It was only subsequent to the said approval dated
07.08.2024 that notifications of mining areas, issuance of Letters of Intent
(LOI), and execution of mining lease deeds were undertaken in District
Banda in accordance with law. In the same sequence, after approval of the
DSR and upon issuance of the Environmental Clearance Certificate dated
08.10.2024 by the SEIAA in respect of Mining Area situated at Village
Marouli Khadar, Block No. 04, the mining lease deed in favour of Agastya
Agro Limited (Respondent No. 9) came to be lawfully executed on
10.02.2026 after due compliance with all Statutory and environmental

requirements. A copy of the Approval dated 07.08.2024 is being annexed as
Annexure No. RA 6 to this affidavit.
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I8. That the order dated 09.05.2024 passed by this Hon’ble Tribunal in Original
Application No. 747 of 2023 now here quashes or invalid dates the
notifications dated 17.05.2023 and 11.09.2023. It is further submitted that,
in strict compliance of the aforesaid order dated 09.05.2024, the District
Survey Report for District Banda was duly approved by the SEIAA vide
order dated 07.08.2024, and thereafter the Environmental Clearance
Certificate was issued by the SEIAA on 08.10.2024. Only subsequent
thereto was the mining lease deed in respect of Mining Area situated at

Village Marouli Khadar (Block No. 04) executed in accordance with law.

19. That this Hon’ble Tribunal, in Original Application No. 747 of 2023, vide
order dated 09.05.2024, was pleased to observe as under:-

“4. The District Magistrate, Banda appearing in person by virtual mode
has stated that till the DSR is prepared and approved by SEIAA, no

auction of the mines will be done, no LOI will be issued and no lease deed

will be executed,

The above statement adequately redresses the grievance of the applicant.

Hence, the OA is accordingly disposed of.
All pending IAs will also stand disposed of accordingly.”

In view of the aforesaid order, it is respectfully submitted that no
notification/tender/Letter of Intent (LOI)/mining lease deed was issued or
executed in District Banda during the intervening period between
09.05.2024 and approval of the District Survey Report by the SEIAA on
07.08.2024. It was only after the DSR prepared for District Banda was duly
approved by the SEIAA on 07.08.2024 that notifications/tenders/LOIs in

respect of various mining areas were issued. Thereafter, upon approval of

/f/‘z"“s& SR on 07.08.2024 and issuance of the Environmental Clearance

i t' 1.5:ate dated 08.10.2024, the mining lease deed pertaining to Mining

(it {%ea situated at Village Marouli Khadar (Block No. 04) came to be lawfully
.‘5 s e/xgeuted in favour of Agastya Agro Limited (Respondent No. 9) on
XL y 19.02.2026.
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20. That the present Original Application proceeds on an erroneous and
misleading factual premise inasmuch as the Applicant has deliberately
failed to disclose that the District Survey Report stood duly updated and
approved by the SEIAA on 07.08.2024 and that the Environmental
Clearance was thereafter granted on 08.10.2024 prior to execution of the
mining lease deed. The Applicant has further failed to disclose that no lease
deed or mining activity was permitted during the subsistence of the

restriction recorded in the order dated 09.05.2024.

21.That at no point of time was any mining lease deed executed in
contravention of the orders passed by this Hon’ble Tribunal and the
answering Respondent has acted strictly within the bounds of statutory

provisions as well as judicial directions.

22. That the actions undertaken by the answering Respondent constitute official
acts performed in discharge of statutory duties and carry a presumption of

legality and regularity unless specifically disproved by cogent material.

23. That neither the EIA Notification dated 15.01.2016 nor the SSMG-2016 or
EMGSM-2020 provide that advertisements issued pursuant to a duly
approved DSR  automatically lapse merely upon initiation of
updation/modification proceedings, particularly where the updated DSR
subsequently receives approval from the competent authority prior to grant

of Environmental Clearance and execution of lease deed

:S A W
¥ .24 Thatthe present Original Application appears to have been instituted without
] \Y. o

Tk
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presumptive allegations and misconceived interpretation of procedural

compliance.

25. That once the competent expert bodies namely SEAC and SEIAA have
appraised and approved the DSR and granted Environmental Clearance, a
strong  presumption arises regarding compliance of environmental

safeguards unless patent illegality is demonstrated.

26. That in view of the aforesaid facts and circumstances, it is respectfully
submitted that the allegations levelled in the Original Application are
wholly misconceived, factually incorrect, and devoid of merit, and no
violation whatsoever of environmental norms or directions of this Hon’ble

Tribunal has been committed by the answering Respondent

27. That in the aforesaid facts and circumstances, the present affidavit is being
filed for the kind consideration of this Hon’ble Tribunal, and it is most

respectfully prayed that the same be taken on record.

DEPONENT

VERIFICATION

Verified at Banda on this Qvlb fl 2¢ day ofm%ythat the contents of the

above affidavit from paragraphs 1 to 27 are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

]

‘ ."«L.-‘. -
QdvOoLsie NDOaFy,
Wag (L.P
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1. The period of validity of DSR Banda shall be for the period of 05 years from the date of its
approval.

2. Out of 110 (109 leases + D1Patta land) areas in the DSR, 08 lease are withheld because
document verification is in process and other 02 leases are held in abeyance and will be
approved after resolution of complaints. So 100 lease areas will be approved in present
DSR.

3. if any new lease is identified, its validity will be co-terminus with the validity period of
current DSR and Sub-Divisiona! Committee will follow the entire procedure every time on
the basis of existing OSR.

&. after approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and
pillar wise coordinates of existing and propased areas

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issucd by Department of
Geology and Mining, Government of U.P. or any modification in it by competent
authority.

5. DMF fund should atso be utilized for the development and maintenance of haulage road.

7. The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administeation in case of adverse observations
and, a yearly report on this shall be sent to SCIAA as compliance.

8  Replenishment study on the basis of which the minetal availability is assessed sh
uploaded on websites of District and Mining Department and submitted
with methodology adopted for study and details like geo-coordinates etc.

9. The District shall prepare a schedute for conducting replenishment stud
study should be done by & reputed Central or State Gowt.
uploaded on the websites of district, Geology and Minin ]

SCIAA on its website. Quantity mined and auclton:dD::::I‘n:»Znts:::d il
replenishment study. District administeation as well as Mining Depart ey based on
norms and procedure to ensure na illegal mining takes place ment will follow ali

Je
to SEIAA along
of study points,
y annually. This
Institute and should bhe
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10. Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon.

11. SEIAA noted that in draft DSR unit of quantity used is not uniform, for example, under list
of potentlal mining leases (existing and proposed) and Final List of Potential Mining
Leases (existing & proposed) hence a clarification must be submitted and units of
mineral availability should be same as that mentioned in LOI as well as in mining plans.

12, Validity of this DSR is 5 years from the date of approval and if during the currency of this
DSR new areas are added information should be submitted to SEIAA.
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"In view of the above, the Additional Chief Secretory, Mining, UP may furnish report
about the compliance status withing three months by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF. Report
may provide the status of DSR and Replenishment studies for Banda District, status of in-
stream mining in submerged water and monitoring mechanism in place.

List for further consideration on 11.11.2021."

I AR & IHA § WRA WRBR B TRAT Central Mine Planing and Design Institute
Ltd (CMPDI). Ranchi, a Subsidiary of Coal India Ltd, a public sector undertaking of Gowvt. of India ¢
afer Rerg Afedl @ Replenishment study BT IRCTd WA AT o1 RS wmw Y S g5
feid 04.08.2021 (Wﬂﬁ Wﬁ) D NI "Replenishment study of Ken, Betwa, Dhasan and
Yamuna River located in the Banda district, UP" ‘é.’g’ BEGIER IS gar 2 R 7= faﬁ
BHL 1.0, 40 TG 50 &~
1.0 SCOPE OF SERVICES
1- Reconnaissance with district DGM officials and selection of

v observation stations for monitoring
the level of sand/morrum deposition. A total of 40 observation stations has been kept with
provision of 10 observation stations for each river.

2- Collection of flow data from IMD/CWC/State water resource Department
3= Collection of water samples from observation sites for determination of silt load
4- Preparation of land use pattern of the district through satellite imagery '
5- Determination of bulk density of sand/ morrum from local engineer; & institas
R L Bneering institut ain st
distribution analysis viz. Dgo, Dy and Dyo. . SR niniee
4.0 DELIVERABLES

1) Interim Study report -

02 copies
i) Final Study report

- 03 copies
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CONSULTANCY FEE

The consutancy fee for the subject assignment as per Scope of Services cnvisaged at would be
Rs. 25,00,000/- (Rupees twenty five lakhs only) for carrying out the subject assignment,
The above fee does not include GST, which is to be paid by clicnt as applicable during the

billing period in addition to the consultancy fee indicated above. The present rate of GST
chargeable is @18% of total consultancy fec.
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"S. Status report as on 31.12.2022 be filed within two weeks therefrom by email at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in
the form of Image PDF .

6. Leaned Counsel for the State of Uttar Pradesh has requested that simxlar. matter
bearing O.A No. 403/2022 titled as Daljeet Singh Vs. State of Uttar Pradesh and others is listed
for hearing on 17.01.2023 and these two applications may be heard with the same,

7. The request is allowed and both these applications be listed with O.A No. 403/2022
titled as Daljeet Singh Vs, State of Uttar Pradesh and others for hearing on 17.01.2023.

8. Interim order dated 30,05.2022 shall continue to operate ti]] further orders to the
contrary,

9. A copy of this order be placed in the paper book of 0.4 No. 410/2022 titled as Avinash
Kumar Ray Vs. MoEF & CC and others,”
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Armg/wtl /@—
Item No.04 & 05 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
(By Video Conferencing)
Original Application No.411/2022
(I.A. No.140/2022 &
I.A. No.141/2022)
01. Ishhita Foundation ...Applicant
Versus
Ministry of Environment, Forests
and CC & Ors. ...Respondents
And
Original Application No.410/2022
(I.A. No.138/2022 &
[.LA. No.139/2022)
02. Avinash Kumar Ray ...Applicant
Versus
Ministry of Environment, Forests and
Climate Change & Ors. ...Respondents

Date of hearing: 17.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: Ms. Pallavi Pratap (through VC), Mr. Akshay Singh, Mr.
Prashant Pratap, Ms. Prachi Pratap and Mr. Avadhi Jain,
Advocates.

Respondents: Mr. Pradeep Misra, Advocate, for respondent no. 2, 4 and
5

Ms. Priyanka Swami, Advocate for Respondent no. 3.
None for Respondent no. 1.

Ms. Deepa Ranjan, District Magistrate, Banda.

Mr. Vipin Kumar Jain, Additional Director, Mining and
Geology, State of Uttar Pradesh.

Application under Sections 14 & 15 of the National Green Tribunal Act

2010
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O.A No. 411/2022 Ishhita Foundation Vs. MoEF & CC & Ors.
i, )8
ORDER

1. The above named applicants have filed above mentioned applications

respectively under Sections 14 & 15 of the National Green Tribunal Act,
2010 interalia seeking the relief of issuance of directions to respondents no 2
and 4 to undertake the exercise of reevaluation and reassessment and to
prepare a fresh DSR of District Banda as per SSMG 2016 and EMGSM-2020
and thereafter to proceed to settle mining leases of District Banda, Uttar
Pradesh in accordance with EMGSM, 2020 and the Uttar Pradesh Minor
Minerals (Concession) Rules 1963 and not to proceed further in pursuance
to the re-NIT/re-advertisement dated 06.04.2022 and not to settle the areas
till replenishment study of rivers of Banda district by C.M.P.D.I is completed
in consonance with the orders dated 19.03.2020 and 18.09.2020 passed by
this Tribunal in O.A No. 208 of 2019 titled as Sandeep Kumar Singh Versus

State of U.P.

2k Vide order dated 30.05.2022, notices were ordered to be respondents.
None appeared on behalf of respondents no. 1,2,4 and 5 despite due service.
Reply on behalf of respondent no. 3-SEIAA has been filed. Letter dated

24.08.2022 was received from the District Magistrate, Banda.

3. Vide order dated 01.09.2022, personal appearance of the District
Magistrate, Banda and the Director, Directorate of Geology and Mining, State

of Uttar Pradesh were ordered.

4., In compliance thereof Ms. Deepa Ranjan, District Magistrate, Banda
and Mr. Vipin Kumar Jain, Additional Director, Mining and Geology, State of

Uttar Pradesh have appeared through VC and we have interacted with them.
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O.A No. 411/2022 Ishhita Foundation Vs. MoEF & CC & Ors.
-3-

5. Status report as on 31.12.2022 be filed within two weeks therefrom by

email at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Supported PDF and not in the form of Image PDF

6. Learned Counsel for the State of Uttar Pradesh has requested that
similar matter bearing O.A No. 403/2022 titled as Daljeet Singh Vs. State of
Uttar Pradesh and others is listed for hearing on 17.01.2023 and these two

applications may be heard with the same.

7. The request is allowed and both these applications be listed with O.A
No. 403/2022 titled as Daljeet Singh Vs. State of Uttar Pradesh and others

for hearing on 17.01.2023.

8. Interim order dated 30.05.2022 shall continue to operate till further

orders to the contrary.

9. A copy of this order be placed in the paper book of O.A No. 410/2022

titled as Avinash Kumar Ray Vs. MoEF & CC and others.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 17, 2022
AG
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1. The period of validity of DSR Banda shall be for the period of 05 years from the date of its

approval.
2 Out of 110 (109 leases + D1Partta land) areas in the DSR, 08 lease are withheld because

document verification is in process and other 02 leases are held in abeyance and will be
approved alter resolution of complaints. So 100 lease areas will be approved in present
DSR

3. if any new lease is identified, its validity will be co-terminus with the validity period of
current DSR and Sub-Divisiona! Committee will follow the entire procedure every time on

the basis of existing DSR.
4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in

public domain along with Lease Wise Digital Maps showing the status of deposits and

pillar wise coordinates of existing and proposed areas
5. The District Administration shall utilize the District Mineral Foundation Funds as per

notificatton no. 866/86-2017-132/2016 dated 15/05/2017 issucd by Department of
Geology and Mining, Government of U.P. or any modification in it by competent

authority.
6. DMF fund should also be utilized for the development and maintenance of haulage road.

7 The lease shall periodically conduct audits of operative mine leases and take corrective
measures as per the directions of District Administeation in case of adverse ohservations
and, a yearly report on this shall be sent to SEIAA as compliance.

8 Replenishment study on the basis of which the mineral availability is assessed shy e
uploaded on websites of District and Mining Department and submitted to SEIAA along
with methodology adopted for study and details like gea-coordinates etc. of study points

9. The District shall prepare a schedule for conducting replenishment study annually Thi;
study should be done by a reputed Central or State Gowt. Institute and shouid be
uploaded on the websites of distiict, Geology and Mining Department and submitted to
SLIAA on its website. Quantity mined and auctioned shall be strictly based on
replenishment study. District administeation as well as Mining Department will follow ali
norms and pracedure to ensure no illegal mining takes place




318

10- Mining Department shall be responsible for demarcating the leases where-ever needed
after the monsoon.

11. SEIAA noted that in draft DSR unit of quantity used is not uniform, for example, under list
of potential mining leases (existing and proposed) and Final List of Potential Mining
Leases (existing & proposed) hence a clarification must he submitted and units of
mineral availability should be same as that mentioned in LOI as well as in mining plans,

12, Validity of this DSR is 5 years from the date of approval and if during the currency of this
DSR new areas are added information should be submitted 1o SEIAA.
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